
Central Administrative Tribunal 
Principal Bench 

 
OA No.1272/2019 

 

New Delhi, this the 24th day of April, 2019 
 

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman 
Hon’ble Mr. Mohd. Jamshed, Member (A) 

 
 

Dr. H.K. Sharma, Aged about 68 years 
S/o (Late) Sh. S.N. Sharma 
R/o Flat No.111, IInd Floor 
Plot No. A-15, 16, Om Vihar 
Uttam Nagar (W), N. Delhi-110059. 
Retired as Bacteriologist as Group ‘B’. ...Applicant 
 
(By Advocate: Shri T.D. Yadav ) 
 

Vs. 
The Commissioner 

Municipal Corporation of Delhi (North) 
4th Floor, Dr. S.P. Mukherji, Civic Centre 
Jawahar Lal Nehru Marg 
New Delhi-110002.     ...Respondents 
 

ORDER (ORAL) 

 
Justice L. Narasimha Reddy:- 
 

 
 The applicant retired from service of Municipal 

Corporation of Delhi(North) as Bacteriologist in the year 

2011.  He made a representation on 29.01.2018 stating 

that his junior one Dr. N.C. Sharma who retired in the 

year 2014 from the same organisation, is drawing a 

higher amount of pension.  His grievance is that no 

orders are passed thereon though repeated reminders 

were sent.   
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2. We heard Shri T.D. Yadav, learned counsel for the 

applicant at the stage of admission.  

  

3. Even from a perusal of the representation made 

by the applicant, it is clear that the pay scale of the 

applicant was higher, compared to that of Dr. N.C. 

Sharma up to the stage of in situ promotion. It appears 

that while Dr. N.C. Sharma got in situ  promotion in 

January, 2000, the applicant got it one year later.  That 

appears to have become the reason for the said officer 

drawing higher salary and thereby, higher pension.  

This, however, is a matter to be verified from record, 

and intimated to the applicant.   

 

4. We, therefore, dispose of the OA directing the 

respondents to pass order on the representation dated 

29.01.2018 submitted by the applicant within a period 

of two months from the date of receipt of a copy of this 

order and communicate the same to the applicant.   

There shall be no order as to costs.  

  
 (Mohd. Jamshed)         (Justice L. Narasimha Reddy)  
     Member(A)        Chairman 
 

/vb/ 


